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NATIONA COMPANY tAW TRIBUNAL, MUMBAI BENCH, MUMBAI

T.C. p. NO. 54I74(2)/NCLT/MB/MAH/2015

6. The above mentioned Circular has now clarified the provisions

of Section 74(2) of the Companies Act, 2013. As per the Companies

Act, 20L3, Section 74 is introduced in respect of repayments of

deposits accepted before commencement of the Act. This Section

prescribes that where any deposit was accepted by a Company before

the commencement of this Ad, the amount of such deposits remained

un-paid on the commencement of the Act or becomes due at any time

thereafter, the Company shall file within a period of three months from

the commencement of the Act or from the date on which the payment

was due a statement of the details of the deposits with the Registrar

and shall also repay within one year from the commencement of

the Act or from the date on which the repayment was due, whichever

is earlier. The Tribunal has been given jurisdiction under SectionT4(2)

to pass such an order on an application allowing further time as

considered reasonable to the Company to repay the deposits.

7 . In the light of the above discussion and the present legal

position, the Company Petition, now under consideration, has become

redundant. The General Circular (supra) issued by Ministry of

Corporate Affairs dated 30th March, 2015 has clarified that the

amounts received by a Private Limited Company from their members,

Directors and relatives prior to 1't April, 20L4 shall not be treated as

deposits under the Companies Act, 2013. In the financial statements

and in the Petition, the Company has duly recorded the figures of such

amount along with relevant details. As a consequence of the said

General Circutar, this Petition has now become redundant. The same

is, therefore, dismissed due to non-applicability of the relevant

provisions of Companies Act, 2013. No order as to cost.

M.K. SHRAWAT
MEMBER (JUDICIAL)
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Dated: 8s February,20L7
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